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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, AT NEW DELHI

Original Application No. 389 /2024

RAJ KUMAR …APPLICANT

VERSUS

STATE OF UP & ORS. …RESPONDENTS

REPLY ON BEHALF OF SEIAA, STATE OF UP. ALONGWITH THE

SUPPORTING AFFIDAVIT

That the answering Respondents deny each and every statement, contention,

submission, allegation, and/or averment made by the Applicant in the application,

which is contrary to or inconsistent with the present reply or the records of the

case. It is categorically stated that all such statements, submissions, or averments

made by the Applicant that are inconsistent with what is submitted in this reply are

denied in totality, except those which are specifically and expressly admitted

hereinafter. Furthermore, it is submitted that any omission to deny any of the

averments made by the Applicant should not be construed as an admission on the

part of the answering Respondent, and no adverse inference should be drawn from

such omissions.

MOST RESPECTFULLY SHOWETH:

1. This Reply is respectfully submitted on behalf of the State Environment Impact

Assessment Authority (SEIAA), Uttar Pradesh, in compliance with the proceedings

of the Hon'ble National Green Tribunal (NGT), Principal Bench, New Delhi, in
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Original Application No. 389/2024 titled "Raj Kumar Vs. State of Uttar Pradesh &

Ors."

2. The applicant has sought directions to ensure that no Environmental Clearances

(ECs) or mining leases are granted without the preparation and approval of a

District Survey Report (DSR), as mandated under the judgment of the Hon'ble

Supreme Court in Pawan Kumar vs. State of Bihar and the Hon'ble NGT in

Gaurav Kumar Vs. State of Uttar Pradesh & Ors. The SEIAA, Uttar Pradesh, is

responsible for granting Environmental Clearances (ECs) for Category 'B' projects

as per the Environmental Impact Assessment (EIA) Notification, 2006 (as

amended), based on recommendations from the State Expert Appraisal Committees

(SEAC-1 and SEAC-2). In accordance with the EIA Notification, 2006, the

preparation of DSRs has been mandated under the Sustainable Sand Management

Guidelines, 2016, and the Enforcement and Monitoring Guidelines for Sand

Mining, 2020.

3. Initially, the EIA Notification, 2006 (as amended), did not include provisions for

the approval of DSRs by SEIAA. To seek clarity on this matter, SEIAA, Uttar

Pradesh, sent a letter dated 16.11.2023 to the Ministry of Environment, Forest &

Climate Change (MoEF&CC), Government of India, requesting clarification on the

process of DSR approval. A copy of the letter dated 16.11.2023 is annexed

herewith and marked as Annexure-01.

4. In response, MoEF&CC provided clarification through its letter dated 04.12.2023,

stating that DSRs must be prepared by the District Authorities and should adhere to

the Sustainable Sand Management Guidelines, 2016, and the Enforcement and

Monitoring Guidelines for Sand Mining, 2020. Furthermore, as per the Hon’ble

Supreme Court’s order in State of Bihar vs. Pawan Kumar and subsequent
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directions by the Hon'ble NGT, the submission of DSRs to SEAC for evaluation

and SEIAA for approval was reaffirmed. A copy of the MoEF&CC letter dated

04.12.2023 is annexed herewith and marked as Annexure-02.

5. Subsequently, a joint meeting of SEIAA and SEAC (SEAC-1 & SEAC-2) was held

on 02.02.2024 to formulate detailed Standard Operating Procedures (SOPs) for the

preparation, evaluation, and approval of DSRs. The SOP was established to ensure

consistency, transparency, and compliance with the guidelines and judicial

pronouncements. A copy of the Minutes of Meeting held on 02.02.2024 is annexed

herewith and marked as Annexure-03.

6. Following the established SOP, the DSR for District Kaushambi was considered

during a joint meeting of SEAC-1 and SEAC-2 on 10.10.2024. The committees

deliberated on the details of the report, including the methodology adopted for

resource estimation, identification of potential mining areas, and assessment of

environmental impacts. After thorough examination, the committees recommended

its approval. Subsequently, the DSR was approved during the 849th meeting of

SEIAA on 25.10.2024. The approval was communicated to the Directorate of

Geology and Mining, Uttar Pradesh, through letter no. 734/Parya./Samanya/2023

dated 08.11.2024. A copy of the approval letter dated 08.11.2024 is annexed

herewith and marked as Annexure-04.

7. Similarly, the DSR for District Hamirpur was reviewed in the joint meeting of

SEAC-1 and SEAC-2 held on 10.10.2024. The committees scrutinized the DSR in

detail, focusing on compliance with guidelines, sustainable extraction limits, and

measures proposed for environmental conservation. Following the committees'

recommendation, it was approved by SEIAA in its 849th meeting on 25.10.2024.

The approval was communicated to the Directorate of Geology and Mining, Uttar
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Pradesh, through letter no. 733/Parya./Samanya/2023 dated 08.11.2024. A copy of

the approval letter dated 08.11.2024 is annexed herewith and marked as

Annexure-05.

8. The DSR for District Banda was considered in the joint meeting of SEAC-1 and

SEAC-2 on 18.07.2024. The committees evaluated the DSR, emphasizing

environmental safeguards, riverbed management practices, and community

consultations conducted during the preparation of the DSR. After a thorough

review, the committees recommended the DSR for approval. SEIAA approved the

same in its 828th meeting held on 01.08.2024, and the decision was conveyed to

the Directorate of Geology and Mining, Uttar Pradesh, through letter no.

414/Parya./Samanya/2023 dated 07.08.2024. A copy of the approval letter dated

07.08.2024 is annexed herewith and marked as Annexure-06.

9. The following table summarizes the timeline and key details for the preparation,

review, and approval of DSRs for the districts of Kaushambi, Hamirpur, and

Banda:

District
Date of SEAC

Review

SEIAA

Approval Date

Approval Communication

(Letter No.)

Kaushambi 10.10.2024 25.10.2024
734/Parya./Samanya/2023 dated

08.11.2024

Hamirpur 10.10.2024 25.10.2024
733/Parya./Samanya/2023 dated

08.11.2024

Banda 18.07.2024 01.08.2024
414/Parya./Samanya/2023 dated

07.08.2024
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The table above provides a concise overview of the dates on which the DSRs were

reviewed by SEAC, approved by SEIAA, and the respective letters through which

the approvals were communicated to the Directorate of Geology and Mining.

10.SEIAA, Uttar Pradesh, has ensured strict adherence to the guidelines and judicial

directions issued by the Hon’ble Supreme Court and the Hon'ble NGT. The

preparation, evaluation, and approval processes for DSRs have been conducted in

compliance with the EIA Notification, 2006 (as amended), the Sustainable Sand

Management Guidelines, 2016, and the Enforcement and Monitoring Guidelines

for Sand Mining, 2020.

11.SEIAA, Uttar Pradesh, reaffirms its commitment to sustainable environmental

practices and compliance with the legal framework for granting Environmental

Clearances and mining leases. All necessary steps have been taken to ensure that

mining activities are conducted responsibly, with due consideration to

environmental conservation and legal mandates. The authority continues to

monitor and regulate the environmental aspects of mining operations to prevent

any adverse impacts on the environment and local communities.

Through

Date:29/11/2024                    

Place: New Delhi

PRIYANKA SWAMI
ADVOCATE

Counsel for SEIAA, U.P.

F-13, JANGPURA, NEW DELHI 110014

E-mail:advpriyankaswami@gmail.com
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